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ARCHANA WADHWA 

 Delay of 12 days in filing the appeal, which is 

attributed to the concerned person not being well is 

condoned.  

2. We further note that Commissioner (Appeals) has 

dismissed the appeal for non-compliance with the 

mandatory pre deposit in terms of Section 35F of the 
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Central Excise Act. As the appellant has now deposited 10% 

of the confirmed demand, we set aside the impugned order 

and remand the matter to Commissioner (Appeals) for 

decision on merits.  

3. COD application as also appeal gets disposed of in 

above manner.  

(Dictated and Pronounced in open Court) 

 

 Sd/- 
        (Archana Wadhwa) 

 Member (Judicial) 
  

 

 
 Sd/- 

              (Anil G. Shakkarwar) 
                                                              Member (Technical) 
nihal 


